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HIGH COURT OF DELHI
~ NOTIFICATION .
Delhi, the 18th August, 2009

MNe. 277 Rules/DHC.—In exercise of the power .

conferred by Sections 122 and 129 of the Code of Civil
Procedure, 1908 and Section 7 of the Delhi High Court Act,
1966 (Act 26 of 1966) and all other powers enabling it in
this behalf, the High Court of Delhi, hereby makes the
following amendments in Chapter 11 of the Delhi High Court

{Griginal

Side) Rules, 1967 -—

1. The following shall be substituted for the existing
clause (29) ofrule3 :—

“(2

9) To secure the attendance of witnesses and take
proceedings against them for failure to
comply with the summons as provided
under Order X V1 of the Code and to record

- 3. The following shall be inserted as clauses (56) to ( ‘
in rule 3 and the existing clause (56) shall be ren'
bered as clause (66) :—

Note :—These Amendments shall come into Force fro
the date of their publication in the Gazette. '

2. The following shall be substituted for the exi'i_
clause (38) of rule 3 :— '

“(38) Applications for enlargement or abridgtﬁ

(57) Deal with and decide applications un -

" (61) .- Decide applications under Order IX Rule”

E 663) To decide apphcatlons seekmg extension .}‘

(64

evidence and decide objections as to‘:
tions in examination-in-chief, cross-e> al
nation and re-examination.” b

of time including applications to foreclog
the right to file the written statements ai
replies or applications seeking extensiongl
time for leading evidence and foreclos
the right to lead evidence.”

“(56) Deal with and decide applications t:g,
Order I Rule 2 and/or an application undé
Order I Rule 3A and/or Rule 6 of the Codeol
Civil Procedure; -

Order I Rule 10 of the Code of Civil Proc
dure; '

(58) Decide applications under Order I Rule
of the Code of Civil Procedure; ¢

(59) Decide applications seeking discharge b ‘i'
the counsel; :

(60) Decide applications seeking exemption fron
“filing orlgmal documents along with {g
pleadings or seekin g leave to file documents
at a later stage; 3

and Rule 7 of the Code of Civil Procedure :

(62) To register and issue notices/summons | jt
suits under Order XXX VII of the Code and

~ to decide applications under Order XXX Vil

of the Code except applications under Order
XXXVII Rule 3(5) and Rule 4 of the Code,

time tofile the Court fee;

“'To pass orders pertaining to renewal of Fix
Deposits where money is deposited purs"'
ant to an erder passed in any proceeding b B
a Court on the Original Side; p

-

(65) To issue notice (not decide) applicatig
. under Section 14 and Section 17 of the Arbi-

tration Act, 1940-and direct the Arbitrafof
(s)to file tﬁe record of arbitration in Couxt "

By Order of the Court
RAKESH KAPOOR, Registrar Genera
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